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action ( if any) 
taken on order 

l-ard on Misc .appl jeat Ion 

No.669/94 for restoration of Original 

application which was dismissed for 

default on O.11.1994. The counsel 

Shri R.K.Nayak submitted that he metu$ 
an aC ( zt on way to Court and he 

could not attend the Court. Shri. Akhaya 

Mjshra for the respondents who is serve 
with a copy of the application has no 

reason to dispute this fact. For the 

reasons stated in the application, 

Misc.application is allowed and origina 

application is restored to file setting 

aside the order of dismissal. List it 

for admission on 17.11 .1994. 	/ 

V 

'E MBER 

Leaving 1berty tothe petitioner t 

make a representation to the Income  Tax 

i)e'artm€nt for refund of the tax deducte 

we rejected the application a4 the admis on 

sta4t. 
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